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OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH
ALLAHABAD .

Dated : This the 20th day ef JANUARY 2004,

Original Applicatien ne. 399 of 2003.

Hen'ble Mr. Justige S.R. singh, Vice-Chairman
Hen'ble Mr. D.R. Tiwari, Administrative Member

Uma shankar Rai, s/e late R.P. Rai,

R/. Qr. Ne. 538/G" Type 1I, DOL.W.\ C.l.ﬂy.
VARANAST .

eeo Applicant

BY Adv : Ssri R.P. Srivastava

1.

VERS US

Unien of India, threugh General Manager,
D.LeWe Varanasi,

The General Manager. DelLioWe s
P.0O. D.L.W. Varanasi,

The chief Mechanical Engineer (P),
DeLeWes, P.O. DeLeWe,
Varanasi.

eoe ReSpdn dents

By Aav : sri K.pP. singh

ORDER

Justice S.R. Singho VCoe

List has been revised, none appeared fer the

applicant. We have heard Sri K.pP. singh, learned ceunsel

fer the respondents ahd perused the 0.A.
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This O.A. has been filed fer the fellewing reliefs;-

Te issue erder er directien in the matter of Mandamus
cemmanding the respendents te pay (i) Arrears of
salary and allewances for the peried ef premetien
since 1.1.1984 with interest thereen so far & (ii)
arrears of salary and allewances ef stepping up

since 1.1.1973 te 31.12.1990 with interest thereen till

payment . N
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ii, Toe issue order or direction in the nature of
Mandamus cemmanding the respendents te pay
Rs, 38562 plus interest thereen at the rate of
12% and damages as cempensatien fer the passes/
PTOs and medical facilities/benefits net previded
during the said illegal remeval and/er suspension
peried and fer which the applicant had te spent
menty as detailed in Annexure a/16.,

14, Te grant any ether reliefs which this Hen'ble
Tribunal deem fit and preper in the facts and
circumstances ef the case.

iv. Te grant cest ef the petition,

3. It appears form the averment made in the 0.A. that

the applicant preferred representatioen dated 12.12.2002.

It is further pleaded that the representation has net been
decided se far. We are of the view that the interest of
justice shall be mét if the OA is dispesed of at the admissien
stage itself with the directien te the General Manager (P),
DeLeW., Varanasi te consider and decide the representatien

of the applicant by a Beasened and speaking erder within a
peried ef three menths frem the date of cemmunicatien of

this oreder.,

4. The O.A. is dispesed of in terms of the above

directien with ne erder as te cests.
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Member (A) Vice=Chairman
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